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JOINT COMMITTEE REPORT 

Original Application No.: 94/2025 (CZ) 
Naval Kishore Bhargav v/s State of Madhya Pradesh 

1. It is humbly submitted that in compliance with the order dated 29.07.2025 passed by the 
Hon’ble National Green Tribunal, Central Zone Bench, Bhopal, in Original Application 
No. 94/2025 (Naval Kishore Bhargav v/s State of Madhya Pradesh), a Joint Committee 
comprising the representative of the District Collector, Shivpuri, and the representative & 
Member Secretary of the Madhya Pradesh Pollution Control Board was directed to carry 
out an inspection. (Copy of order attached as Annexure-01). 
 

2. For the purpose of this inspection, the District Collector, Shivpuri nominated Shri 
Santosh Singh Dhakad, Tehsildar, Narwar as his representative. On behalf of the 
Madhya Pradesh Pollution Control Board, Shri D.V.S. Jatav, Regional Officer, Guna 
was nominated as the representative and Nodal Officer. (Nomination letters attached as 
Annexure-02 & 03). 
 

3. On 23.08.2025, the Joint Committee conducted the inspection of O.A. No. 94/2025. 
Members of the inspection team, officers/employees of Municipal Council Narwar, and 
the complainant Shri Rajkumar Khatik were present during the inspection. 
(Attendance sheet attached as Annexure-04). 
 

4. During the inspection, the Joint Committee visited Dhuvai Pond and prepared an on-site 
inspection note (mouka panchnama). The Dhuvai Pond is a private pond, details of its 
survey number, area, landowners, and settlement records are as follows: 

S. 
No. 

Khasra No. Area (ha.) 
Landowner (Name of 

father) 
Settlement/

Record 
1 1698/1/1 0.525 Ahvaran Singh S/o Rai Singh Landowner 

2 
1698/1/2, 
1698/3149 

0.5254 / 
0.1200 

Rajkumar Khatik S/o Om 
Prakash Khatik & others 

Landowner 

3 1698/2 0.1035 
Shivpujan Singh S/o Ranjit 
Singh 

Landowner 

4 1698/3 0.1838 Ballus S/o Lachchi & others Landowner 

5 1698/4 0.4818 
Pawan Kumar S/o Mahavir 
Prasad & others 

Landowner 

6 Total 1.9395 - - 
                                                                                   (Revenue record attached as Annexure-05) 

5. From Lodi locality, through a drain, the domestic sewage from Wards No. 7, 8, 11, and 
12 of Narwar Municipal Council was found being discharged into Dhuvai Pond. At the 
time of inspection, both rainwater and domestic sewage were found mixed in the pond. 
(Photographs attached as Annexure-06). 
 

6. The Chief Municipal Officer, Municipal Council Narwar, submitted a time-bound action 
plan (Letter No. 2068 dated 23.08.2025) for construction of a drain of about 100 meters 
length to divert the sewage directly to the culvert of the main road so that it does not enter 
into the pond. The work is to be completed by January 2026. (Letter attached as 
Annexure-07 and mouka panchnama attached as Annexure-08). 
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7. On 12.08.2025, legal water samples were collected from the drain carrying sewage into 

the pond as well as from the pond itself, and sent to the Regional Laboratory, Gwalior for 
analysis. On comparison with BIS Standard IS:2296, it was observed that due to 
continuous dilution of sewage with rainwater, the results were not exceeding the 
prescribed standards. The garbage & sewage mixed with the rain water reaches to the 
pond may generate noxious gases due anarobicity’s anaerobic decomposition of the waste 
like H2S, NH3, CO2 etc. (Reports attached as Annexure-09 & 10). 
 

8. In compliance with the Hon’ble NGT orders in O.A. No. 606/2018 dated 25.02.2020, 
28.02.2020, and 14.12.2020, Environmental Compensation of ₹1.32 crore (₹66 lakh + 
₹66 lakh) has already been imposed on Municipal Council Narwar by MPPCB (Letters 
dated 24.12.2021 & 11.05.2022). Further, recovery proceedings have been initiated again 
through MPPCB Regional Office, Vijaypur, Guna vide Letter No. 447 dated 12.08.2025. 
(Copies attached as Annexure-11, 12 & 13). 
 

9. Municipal Council Narwar produced documents regarding the establishment of a 2.0 
MLD Sewage Treatment Plant (STP). Details are as follows: 

S. No. Letter No. & Date Particulars Annexure 

1 
Sha-14/SBM(U)/2024/23045 & 
23047 dated 29.10.2024 
(Bhopal) 

DPR sanctioned under Swachh 
Bharat Mission (Urban) 2.0 for STP 
construction and related works 
(₹5.45 crore) 

Annexure 14 & 
15 

2 N.P./2025/1896 dated 
21.07.2025 

Work order issued to Contractor 
Shri Laxman Singh Parmar, Sharma 
Wali Gali, Gopalpura, Morena for 
STP construction 

Annexure 16 

3 LSP/LWM/0010 dated 
22.08.2025 

Time-bound construction schedule 
submitted by the contractor Annexure 17 

Observations:- 

1. Dhuvai Pond is a private pond in which presently both domestic sewage and rainwater 
are mixing. 

2. Narwar Municipal Council has proposed diversion of sewage, expected to be completed 
by January 2026. 

3. Work order for construction of 2.0 MLD STP has been issued and contractor has 
submitted time-bound schedule. 

4. Analysis report shows results within standards due to dilution effect of rainwater, but 
this is only a temporary condition. 

5. F.No. W-4/4/2022-WTL GOI, MOEF&CC (Wetlands Division) OFFICE  
EMORANDUM Dated: 8th March, 2022. It is stated as under: The Hon’ble Supreme 
Court vide Order dated 4th October, 2017 in W.P. (C) No. 230 of 2001 has, inter-alia, 
directed that:  “We make it clear and reiterate that in terms of our order dated 8th 
February, 2017, 2,01,503 wetlands that have been mapped by the Union of India should 
continue to remain protected on the same principles as were formulated in Rule 4 of the 
Wetlands (Conservation and Management) Rules, 2010.” The same has been 
communicated by this Ministry to all the States and Union Territories in November, 
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2017. The Hon’ble NGT has also reiterated the same in various recent cases. In view of 
the above, it is once again clarified/reiterated that the 
per the National Wetland Inventory and Assessment (NWIA), 2011 s
as per Rule 4 of the Wetlands (Conservation and Management) Rules, 2017. This 
protection is irrespective of the applicabil
Therefore, as per this Memorandum, Dhuwai Talab does not fall under the c
Wetlands. Annexure 18 

Recommendations:- 

It is humbly submitted that Chief Municipal Officer, Municipal Council Narwar, and 
concerned landowners may be directed as follows:

1. Ensure strict compliance with the 
2. Ensure timely completion of the 
3. Take immediate steps to completely stop discharge of domestic sewage into Dhuvai 

Pond. 
4. Ensure recovery and payment of 
5. Landowners should protect their private land/pond so that no garbage or sewage is 

discharged into it. 

Date: …………… 
Place: Bhopal 

 

    
D.V.S. Jatav 

Regional Officer 
Regional Office, Vijaypur, 

District – Guna (M.P.)

 

 

 

2017. The Hon’ble NGT has also reiterated the same in various recent cases. In view of 
the above, it is once again clarified/reiterated that the 2,01,503 wetlands (>2.25 ha)
per the National Wetland Inventory and Assessment (NWIA), 2011 should be protected 
as per Rule 4 of the Wetlands (Conservation and Management) Rules, 2017. This 

pective of the applicability of notification under the said Rules.
Therefore, as per this Memorandum, Dhuwai Talab does not fall under the c

 

Chief Municipal Officer, Municipal Council Narwar, and 
may be directed as follows: 

Ensure strict compliance with the Time-Bound Action Plan for diversion of sewage.
Ensure timely completion of the STP construction within the prescribed schedule.
Take immediate steps to completely stop discharge of domestic sewage into Dhuvai 

Ensure recovery and payment of Environmental Compensation of ₹1.32 crore.
Landowners should protect their private land/pond so that no garbage or sewage is 

                                             

 
Regional Office, Vijaypur,  

Guna (M.P.) 

Santosh Dhakad
Tehsildar 

Tehsil Office, Narwar, 
District – Shivpuri (M.P.)

 

 

2017. The Hon’ble NGT has also reiterated the same in various recent cases. In view of 
2,01,503 wetlands (>2.25 ha) as 

hould be protected 
as per Rule 4 of the Wetlands (Conservation and Management) Rules, 2017. This 

notification under the said Rules. 
Therefore, as per this Memorandum, Dhuwai Talab does not fall under the category of 

Chief Municipal Officer, Municipal Council Narwar, and 

for diversion of sewage. 
within the prescribed schedule. 

Take immediate steps to completely stop discharge of domestic sewage into Dhuvai 

1.32 crore. 
Landowners should protect their private land/pond so that no garbage or sewage is 

 
Santosh Dhakad 

Office, Narwar,  
Shivpuri (M.P.) 
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Joint committee Report in OA 94/2025 Naval Kishor

Bhargav Vs State of MP
To : kanishdevesh1@gmail.com, Sanjay Shukla

<psuaddmp@mpurban.gov.in>, dmshivpuri dmshivpuri
<dmshivpuri@nic.in>, cmonarawr@mpurban.gov.in

Cc : manojmandrai <manojmandrai@gmail.com>, parul
bhadoria04 <parul.bhadoria04@gmail.com>

Email Legal Cell

Joint committee Report in OA 94/2025 Naval Kishor Bhargav Vs State of MP

Fri, Sep 19, 2025 06:05 PM
1 attachment

Madam/Sir 
Please find enclosed the Joint Committee Report submitted in the matter of O.A.
No. OA  94/2025 Naval Kishor Bhargav Vs State of MP in compliance of Hon'ble
NGT Order dated 29.07.2025.This mail may be treated as proof of service.  

Regards

Legal Section
MP PCB

NGT JCR 94 2025 with Annexure (1) (1)-signed.pdf
15 MB 
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